GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF FINANCIAL SERVICES
LOK SABHA
UNSTARRED QUESTION No. 2264
TO BE ANSWERED ON 6" May, 2016 (FRIDAY)/VAISAKHA 16, 1938 (SAKA)

Cashless Transactions
2264. SHRI R. GOPALAKRISHNAN:
Will the Minister of FINANCE be pleased to state:
(a) whether the Government has formulated any policy/guidelines to promote the
cashless transactions, if so, the details thereof;

(b) whether the existing infrastructure/mechanism is adequate to make the card
transactions safe and free from fraudulent activities, if so, the details thereof; and

(c) the steps taken by the Government to ensure secure electronic transactions and
rationale use of fees charged on debit/credit card transactions for encouraging
credit/debit cards in the country?

Answer
The Minister of State in the Ministry of Finance
(SHRI JAYANT SINHA)
(a) to (c) Reserve Bank of India (RBI) has issued instructions on Credit/Debit card
transactions — Security and Risk mitigation measures to enhance the security of card
transactions (including card based online transactions) and Security and Risk Mitigation
measures for electronic payment transactions (including e-banking transactions). The
details of the instructions issued are available on RBI website www.rbi.org.in. Some
of the important instructions are as under:

|. Banks have been advised to provide online alerts for all card transactions.

II. Banks have been advised to put in place a system of providing additional factor
of authentication/validation (2FA) for all card not present transactions using the
information which is not available on the card.

llI. All new debit and credit cards to be issued only for domestic usage unless
international use is specifically sought by the customers. Such card enabling
international usage will have to essentially EMV chip and PIN enabled.

IV. Customer induced options may be provided for fixing a cap on the value/mode of
transactions/beneficiaries. In the event of customer wanting to exceed the cap,
an additional authorization may be insisted upon.

RBI’s instructions on charges levied by banks on cards inter-alia mention that the banks
should not levy any charge that was not explicitly indicated to the credit card holder at
the time of the issue of the card without getting his/her consent. The debit card issuing
bank should also specify the basis of any charges levied.
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